
.  CENTRAL ADHINISTRATRIVE TRTRUNAL
principal BENCH:- NEW DELHI"

'  - C.P. No. 147/97
i n

0-A. iNo, 852-97

Now Delhi this the 3rd Day of Julv 1997

Horr''blo Dr. Jose P. ypr.-ihp---p pi..
^  Viue C,iaa.nnai i (J)Hon- oxe :,ni- i s.p,, Biswas, Member ^A)

Shri Mohinder Kumar, 3CM
Sin. WkS;.'., EME.^
Celhi Cantt-110 016 n.i -4.-

Petitioner-

(By Advocate: A.K.. Bharadwaj)

-VersLis-

-1- - L t. Q 8 n 8 r a 1 M R K h 0 c h a r (A V S M1 ,
Director General
E M E (c ri E C1 v 11 j, A r rii y H cj r,
■OHQ, New Del hi-110 oii „

2. Colonel G.A. Nair,
Coinmanding Officer,
Station Workshop EME,
Delhi Cantt-110 Oil

3. Coloney Rajender Kumar
Commanmdant, Central Vehicle Depot Woi kshco
chE,
Delhi Cantt--iiL!.. L-ontemners

(By Advocate; Shri S,Mohd Arif)

Order- (Oral)

Hon'ble Dr.. Jose P." Verghese, Vice'Chairmci, (j)
! iie l-iai r;ieii coiinsel for t.'ie pe-[itio;ier says that

th_ i t,p,.y fil-sd in tl.i-o CP has been received and tlv
HW il.0!i :y payment ^raifiaining for the in ter von ing period and

Liie counsel for the respondents in response to last

stu-.temerit submits that the said paym-snt shall also be
preparsa whicri will bo done within a week's time. in
view of the said stdtsment, the CP is iiispose of..
Notice is discharged.

I

(C-P. Biswas.) '

Member (A)

(.Dr . -lo-so p. v'b: gliesel

Vice Chai'-nian fjl




